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INTRODUcnON 

I. the Cbairmao of the Committee- on Government AIIurancea, .. 
autborilcd by the Committee. do pretent on their behalf. this Fifth Repon 
of the Committee on Government AIIurancea. 

2. The Committee (1991-92) were coutituted on November 25. 1991. 

3. The Coani~ at their Sixth Sittiq beld on March 16, 1992 reviewed 
the rem'inin, pendina aaurancea of the I Ninth lot Sabba pertaitlinl to the 
Ministries of Health and Family Welfare. Home Affain. Human Reaource 
Development. Industry. Information and Broadcasting, Labour and Law cl 
Justice. At their aUinI held on June 30. 1992. the Committee considered 
and adopted the draft Fifth Report. 

4. The Minutes of the aforesaid siUinp of the Committee form part of the 
Report. 

S. The conciuliODI/obiervatiODI of the Committee are contained in the 
Report. 

New Deuu: 
J ..... JO.1992 

AIatIIIG 9. 1914 (StIb) 

DR. LAXMlNARAIN PANDEY. 
CIuIimtIua, 

ConurtI#ft on GovmuMIII A.uIuvuIca. 

(v) 



IlEPORT 

I 
REVIEW OF PENDING ASSURANCES OF NIN'IH LOK SABRA 

I>wiDI the Ninth Lok Sabba, '21r27 8IIurances were culled out from the 
Lot Sabba Debates. Out of these, 21as IIIUI'UlCeI bave been 
implemented. 1bese fiaurea take into account the statements of 
implemented auurances laid on the Table of the Lot $abba by the 
MiDister of Parliamentary Affain upto Dec:ember 20, 1991. 

1.1 At their sitting held on January 20, 1992, the Committee took up for 
examination the fint batch of 213 Ulurancel of the Ninth Lot $abba 
pending implementation. These Ulurances pertained to the MiniItriea of 
Apiculture, Atomic EneraY, Chemicals and Fertilizen, Ovil Aviation and 
Tourism, Ovil Supplies and Public Distribution, Coal, Commerce, Com
mUDicationa, Defence, EI~nics, Environment and Foreau, External 
Aftain, Finance, Food and Food Proc:essing Industries. 

1.2 The observationa of the Committee in respect of these Ulurancel are 
contained in the Fourth Report presented on May S, 1992. 

1.3 At their sitting held on March 16, 1992 the Committee reviewed 
another batch of 188 pendin, Ulurances of the Ninth Lot $abba. 'Ibeae 
lAUrances pertain to the MiJrlstriea of Health and Family Welfare,. Home 
Atrain, Human Reaource Development, Industry, Information and Broad
cuting, Labour and Law & Justice and are bued on the position as 
obtaining on March 16, 1992. The text of the questions and the Ulurancel 
liven thereto are annexed to the Minutes of the Sitting at Serial NOI. 1 to 
188 (Appmdlz-I) 

1.4 The MiDistry-wise detaila of llllUl'ances reviewed are Jiven in 
APIMndU-ll. 

1.5 The Committee decided to punue 171 Ulurances Jiven at SI. NOI. 1 
to 168, 170, 172 and 173 and decided not to punue the remaining 17 
uauranc::ea Jiven at SI. Nos. 169, 171, 174 to 188 as these have JOlt their 
importance due to efflux of time and there was no point in swelling the 
Damber of outatandiDa llllUl'ances. 

1.6 The Committee DOted tbat out of 171 lAUrancea that were dec:ided 
to be pursued by the Committee, TT Ulurancea (details Jiven at SI. NOI. 7, 
10, TT, 28, 31, 32,33,36,44,48, SO, 65, 71, 74, 79, rn, 117, 125, 135, 138, 
140, 142, 1~, 147, 150, ISS and 163) have been im~Dted as per 
IUbsequent ltatementl laid by the Minister of Parliamentary Affairs on 
Marc:b 31 and May 12, 1992. Thus the remaining 144 IIIUraDCeI of the 
Ninth Lot Sabha are still pendiq for: implementation. 

1 
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1.7 In regard to assurances at Sl. Nos. 8, 9, 34, 55, 68, 86, 99, 103, 120, 
122, 123, 151, 152, 158 and 173 the Committee note that the concerned 
Ministry/Department have neither fulfilled the assurances nor even sought 
any extension of time to do so. 

1.1 The Committee are not satlsfted with the tardy way of the 
ImpiemeatatioD of the auuruces aDd 0preII5 their c:oncern apln for not 
taIdDa the "UI'IUlCeS seriously. The Committee reiterate that It would Dot 
be correct for the MInIstry I Department concerned to take Uibtly the talk or 
Implementlq the pending IIIIUnUlc:el. Where the Mbdstry I DepartmeDt 
f_ any dIfIk:ulty In lmplemeDtIq the assurances witbln the stipulated 
time, the Committee may be approached for aeeldq extension or time 
wItbout faU u per the wen estabUabed ParlIamentary prac:tke. The 
Committee desire that the MiDlItry ahould taclde the problem IDOft 

IIriouIIy 8DCI sllow DO laxity In lmplementlq the MIUI'8DCeS at an .... y 
tIMe. 

1.9 In reprd to IIIIUI'8DCeII at SI. NOI. I, 2, 3, 4, 5, 6, 13, 15, 16, 17, 
18,20,21,24,25,26,28,29,37,31,39,42,43,45,46,47,49,50,51,54, 
56, 0. ~, 64, 66, 69, 70, 72, 73, 74, 75, 76, 77, 78, SO, 81, 83, 84, 87, 88, 
89, 90, 91, 92, 93, 94, 105, 106, 101, 109, 110, 112, 113, 118, 124, Ill, 131, 
136, 143, 145, 1S3, 154, 159, 165, 167, 170 and 172, the Committee aIIo 
lind that the concerned Ministry / Department bave not soUght extension f1l 
tIlDe before the expiry or three months of time liven to them to Implement 
the pending assurances. Tbe Committee are aratUled to note that the 
8IIIU'IUICe8 at SI. NOI. 7, 27 and 163 bave DO doubt beeD ImplemeDted but 
the Mbdstrles c:onc:erned, bave Dot taken proper care to seek exte .... oD or 
time before the expiry or three mODths liveD to them to fuIftl tbae 
..annc:es. It reIIecU that the conc:emed MlDIstries/Departments are not 
alvIDa utmost priority to the parUameDtary work and are adoptlnl a 
lackadai'ical approach to the solemn promiles made by their MinIster In the 
Lot Sabba. The Committee hope that the Ministry /DepartmeDt would aive 
due Importance to fuIftl the aiven promiles and punue them with the same 
s-e and IIpIrit with wblc:h their MInIster made commitmeDts on the ftoor or 
tile HOIIN durtna the c:oune f1l the reply. 

1.10 The Committee Dote at the time of reviewiDK that most of the 
pendlnl uauranc:es of the MlDiItry 01 Labour pertain mainly to b .......... 
81De11dmenu to the CeDtraI LealsIation about coDltruc:tioD worken and 
I'pd'" apic:ultural worken and amendments to the Workmen Compensa
tIoD Act, 1923 and ratkmaUsatiOD f1l Indutrlal relatloas IaWl 8DCI bealth 
ICbeme for textUe worken, etc. Tbe MbalIter bu c:afeIorIcdy alven 
........- to brinK new lePJlations or ameDd the old ...... tIOns by 
......... loopboIeI experleaeecl In the put. There IhouId not have heeD any 
delay In Introclac:laa the Iultatile ...... doD In either of the two HODIeI wbeD 
a CIOIIIIdend opIDlon bu beeD formed In the semiDan, c:enIereneeI and 
IMedap with Chief Mlniaten held fI'Om time to time. The CommIttee deIIre 
that due importaDc:e lbould be attac:bed to the welfare activities or the 
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IIbouren wOl"ldJll ID tvIiItriidba, IIII'Icahure or .Y odIer ..... k ..... 
am f1I tile r.ct whether they 11ft orpDIIed or aaorpaIIed ..... 10 • to 
.vold .Y 1m ......... that they 11ft beIDa ......... The COIIIIIdtt.ee feel tIIId 
with the aperleace pined over the YeuI, It IbouId have been ~bIe lor 
the MInIItry to brIaa forth the requllite .............. ........... before 
r.ru.aeat wltboat .y fartber delay. 

1.11 The Committee note that in respect of Sl. 2, 3, 11 to 16, 18, 19, 20, 
23, 26, 29, 39 to 43, 47, 51, 52, 56, 57, 66, 67, 68, 72, 76, 77, 78, 82, 83, 
85, 88, 92 to 96, 98, 100, 102 to lOS, 112 to 116, 119, 121 to 123, 126, 129 
to 134, 136, 137, 139, 141, 143, 148, 149, 151, 153, 156, 164 and 165 the 
usurances under reference pertain to either Central subjects or matter on 
which decisions are to be taken by the Union Government. 

1.12 The Committee feel that the .......... <meatloaed .t pen No. 1.11) 
..... have been Implemeated by pIadnt the required lnfonaadoD OR the 
Table f1I the Lot Sabba wItbID the prelCl'lbed time ...... of tine IDOD .... 

from the cIate of an ........ace lIvea but tbeIe have been kept pend'", for • 
Ioaa time despite the Committee'. repeated nbortadoas. The CommIttee 
11ft, tberefor.e, compelled to expre. their cUspIeuuft In the matter. TIle 
CommIttee further obIened that If the concerned Depm1meat In the 
MlDIItry would have pared up their madllnery with .,.ter ... ad 
poIltIve appl'OlCb to fIDd out the main obItades In the w.y of 1m ....... ... 
dOD of tbe usurances ...... t from the DlGment an .....-...ce II .... OD the 
Boor of the HOUle, the ftpna of peacIIna ........ would have reduced 
~y. 

1.13 The Committee hope ad truIt that the ....... ve departmeDtilD the 
Government of India wUI IICCOI"d due Importance ad atteatioD to liquidate 
tIMee .. uranc:ea wlthID the shortest time .,... required by ...... Dp tbeIr 
hlkewarm attitude towards 811U1'8DCeS. The Committee 11ft of the new dud 
wItIt dyumk thrust aad an approKb that Is reaIIItIc eaoqb, tile MiIIIItI'a 
will be able to fulfil the .......... within the barest miDlmum time tn.e. 

1.14 The Committee ... feel that DO initiative .... been IbowD by die 
MbdItries for conclusive aedoa In faIfIIIIns tile IIIIUnDCeI ad ....... time 
.... been consumed by proced...... delays. The CommIttee npraI their 
dkpIe.mre over the compI8ceat .ttItwIe displayed by the ~ la thIa 
nprd. 

1.15 The CommIttee willi that • tboqbtlal ad ....... watm ........,. ... , 
be adopted to fuUIl the aforeuld 144 .................... el.cUd by tile 
CommIttee to be .......... and • dear ad coacrete pktDre IboDId .... by 
die ead of the next ..... of this Lot Sabba. Tbe CommIttee ... 
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ree ......... that tile .. tabD by tile _thorItIeI Ia tbII reprd aDd bow 
tIIeJ ....... 10 ..... tIae .............. 01 tile problem IbouId be .. veyed to 
tile CoImaIttee at every -..e. 

NEW DEue: 
JUIU 30, 1992 

AsIIdJuI 9, 1914 (Saka) 

DR. LAXMINARAIN PANDEY 
Chtlimum, 

Committee on Governmeral Assurances 



APPENDIX I 
(Vide Paragraph No.3 of the Introduction) 

MINUTES OF THE SIX'IH SITI1NG OF THE COMMITI'EE ON 
GOVERNMENT ASSURANCES HELD ON MARCH 16, 1992 IN 

ROOM NO. SO, PARLIAMENT HOUSE, NEW DELHI 

The Committee met on Monday, March 16, 1992 from 15.15 hoon to 
15.45 hoon. 

PREsENT 
Dr. Laxminarain Pandey - CluJirman 

2. Shri B.K. Gudadinni 
3. Shrimati Krishnendra Kaur (Deepa) 
4. Shri Balin Kuli 
5. Shri Ajoy Mukhopadhyay 
6. Shri Shashi Prakash 
7. Shri Gaclam Ganga Reddy 

SECRETARIAT 

Shri R.C. Bhardwaj 
Shri Murari Lal 
Shri Joginder Singh 
Shri K. K. Ganguly 

-Additional SecTetilry 
- Director 
- Deputy Secretllry 
- UtUkr Secretllry 

2. The Committee considered and adopted the Second Report of the 
Committee. 

3. The Committee then took up for consideration Memorandum No. 28 
regarding review of pending assurances of the Ninth Lot Sabha (lInd 
BtIIch-Annexwe-I). 

4. The Committee reviewed 168 pending .. urances of the Ninth Lok 
Sabha, indicated in annexure-I of Memorandum No. 28 and decided to 
punue aU these auurances. 

5. The Committee also reviewed 20 pendinS auurances of Ninth Lok 
Sabha, indicated in Annexure U of Memorandum No. 28 and decided to 
drop 17 auurances and to pursue the following three auurances:-

1. Usa No. 7179 dated 2.5.1990 by Shri R.L.P. Verma re: reservation 
of posts in CGHS dispensaries; 

5 
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2. usa No. 934 dated 19.3.1990 by Sbri SbankeniDb Vqbela and 
Sbri L.K. Advaai re: memorandum by Delbi Adminiattation 
Government School Teachers AIIociation; and 

3. USQ No. 3144 dated 2.4.1990 by Sbri K. Pradbani re: miuin, art 
objects &om National Museum, Delhi. 

6. The Committee authoriled the Hoo'ble Olairman to preteot First and 
Second Reports to the HOUle on 18th and 24th March, 1992 respectively. 

7. The Committee further decided to hold their oext littiq 00 April 9, 
1992 at 15.30 houri. 

'I'M Commlll« "..,. fIIljourMtl . 

••••• 



MINUTES OF TIlE TEN1H SITl'INO OF 
11IE COMMITI'EE ON GOVERNMENT ASSURANCES HELD 

ON JUNE 30, 1992 IN COMMl1TEE ROOM 'C', \ 
PARLIAMENT HOUSE ANNEXE, NEW DEUD 

Tbe Committee met on Tuelday, June 30, 1992 from 15.30 boun to 
16.15 boan. 

hBsBNT 
Dr. Launinarain Pandey - CIuIimuIn 

2. Shri B. DevarajlD 
3. Shri B.K. Gudectinn; 
4. Shri Ajoy Muthopadbyay 
5. Shri Naval Kiabore Rai 
6. Shri Oadam Oanp Reddy 
7. Shri Ch;nmaya Nand Swami 

SBCRETAlUAT 

Sbri R.C. Bhardwaj - AdditIolllll Secm4ry 
Shri Murari Lal - Dinctor 
Shri Jopader Siqb - DepUty Secretary 
Shri K.K. Gaaply - Under Secre~ 

2. The Committee took up for COIIIidention the draft FIfth Report IDd 
IIdopted it. The Committee aIIo authoriled the Cbainnan to pretent the 
JIIftb Report of the Committee to the Lok Sabba on July 15, 1992. 

7 



APPENDIX 0 
(Vide Para 1.4 of the Report) 

STATEMENT SHOWING ASSURANCES REVIEWED 

~/Depananent 

Health and Family Welfare 

Home Attain 

Human Resource Development 

Industry 

Information and Broadcastina 

Labour 

Law and Justice 

Sl. Nos. of the 
Appendices 

1 to 44, 169 
and 170 
45 to 70 
and 171 
71 to 119, 
1'2 to 179 
120 to 127 & 
180 
128 and 181 

129 to 157 & 
182 to 184 
158 to 168, 
185 to 188 

Total No. 
of 

assurances 

46 

27 

57 

9 

2 

32 

15 

188 

N.B. : Out of 171 assurances that were decided to be pursued, assurances 
at Sl. Nos. 7, 10,27,28,31,32,33,36,44,48, SO, 65, 71, 74, 79, 
~, 117, 125, 135, 138, 140, 142, 146, 147, ISO, ISS and 163 have 
been implemented by layinJ .statements on the Table of the Lok 
Sabha on March 31 and May 12, 1992. 

8 



ANNEXURE-I 

ASSURANCES WHICH ARE TO BE PURSUED 

9 
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